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Ill THE CEl1TF:AL AD MillS I TPATI VE TP IBUllAL J AI PUP BEl•l•:H: 

JAIPUR. 

D3te of order: 1~.8.98 

. 
Kulshreshtha r/o E-180 fatariya Colony, 

Extension, Sodala, Jaipur. 

Applicant 

Versus 

Union of India through the Chief Wort~hop Manager, 

Central Railway Workshop, Jhansi (U.P.) 

Central Pailway 

Workshop, Jhanai (U.P.) 

J 
..Jo The= Financial and Chief -~~~·:<::·:•unta Coffi.::ee, Centeal 

Railways, Mumbai - 400001 CST. 

4. The Chief Me~hanical Engineer, Central Pailway, 

Mumbai - 400001 CST. 

Mr. A.U.Gupt::t, counael for the appli~ant 

Mr. S.S.Hasan, c~unsel for the respondents 

CORAM: 

Hon'ble Me. Ratan Prakash, Judicial Member 

ORDER 

Per Hon'ble Ratan Prakash, Judicial Member 

The applicant her·~in Shri Chandra 

19 of the Adminiate::ttive TL·iJ:.unale A·:t, 198.5 t.:. see1: a 

direction against the respondents to mate him paym~nt of 

one-third commuted poetion of pension w.e.f. 1.8.1996 
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alongwith interest at the rate of 24% per annum. 

2. On the last date i.e. 8.7.98 notices wer9 issued to 

the respondents. Shri S. S. Hasan has appreared today on 

behalf of the respondents and states that the relief 

claimed by the applicant in the OA has since been granted 

to him. In support of it 1 the learned counsel for the 

respondents hae als·:· prc.du.:::ed tochy a copy of the order 

No.W/JHS/FS/1529 dated 05.08.1998 whereb7 reatoration of 

one-third portion of pension has since been appr.:.ved to 

be paid tG the applicant. The order reads as under: 

3. 

"The restoration of l/3H1 pc.rt ion of pens ion has 

since been approved ae under: 

1) Original Pension of Rs. 438/-. 

2) l/3r.J of above: P.s .. 146 per mo.:. nth + P.elief 

3 ) Date of cc.mmencement of Pens i..:·n: ~4.09.96. As 

the commutatic.n was paid on 24.09.81. 

Necessary dat~have teen sent to FASCAO fc.r issue 
v 

of PPO. It is expected that the payment of Pension 

will commence in ~ months time. You are requested to 

kindly communicate this to your advocate in 

connection t-1ith CAT Case OA Nc .• 225 of 1998" 

In vie\v of this changed situation and a6 major part 

of the J:..::lief is 9oing to be granted by the J:espondents; 

and to this effect an order has also been issued on 

5.8.98: this OA is disposed of with the following 

direction at the stage of admission:-

The respondents shall issue an order regarding 

payment of pens ion as has b•?en de·:: ided by them to be 

paid to the applicant vide their order dated 5.8.981 

reprodu.::ed :lbove. They are ~1so directed that they 

shall alsc. pay to the applicant interest 1 if any 
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admissible, for the del3y in r~yment of penai0n as 

per rules. They shall iesue an order to this effect 

in favc.ur .:.f the appl i.:ant \·li thin .:.ne m·:·nth fr.:.m 

t~day i.e. 12.8.199S. A ~0~y of this ~rder be 

eupplied to the parites. 

4. The 0A stands disposed of a~~0rdingly with no order 

as t0 ~oste. The 0rder dated 5.8.98 produ~ed. by the 

learned ~ounsel f0r the reepondents is taken on re~ord. 

~~~ 
(Pat3n Prakash) 

Judicial Member 
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